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Title: Consideration and passage of the Banking Service Commission (Repeal) Bill, 2002.
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI BALASAHEB VIKHE PATIL): | beg to move:

"That the Bill to repeal the Banking Service Commission Act, 1984, be taken into consideration."

Sir, all | would say is that we are just repealing this Act.
(ends)
MR. CHAIRMAN : Motion moved:

"That the Bill to repeal the Banking Service Commission Act, 1984, be taken into consideration."

Now, Shri Pravin Rashtrapal may speak.

SHRI PRAVIN RASHTRAPAL (PATAN): Thank you very much, Mr. Chairman Sir. From the Bill, it appears that it is
very simple, but it is not that simple. In fact, according to the Statement of Objects and Reasons, it explains that in
our Parliament, when we introduce this type of Bill, it proves that there is a failure of the system.

It is admitted that the Banking Services Commission Act was enacted in 1984 to provide for the establishment of a
commission for recruitment. From 1984 to the introduction of this Bill, either this Government or the previous
Government has not appointed the commission. As a result, now they are approaching this august House for
repealing the Bill.

But | want to invite the attention of the hon. Minister to the last three lines of paragraph 2 of the Bill. It reads as
under:

"The question of establishing the commission was again reviewed in 1987 and it was decided that this
may be deferred as the restructured system of the Banking Service Recruitment Board was working
satisfactorily for the recruitment of clerical cadre and officers of the banks."

Here they have admitted that the Banking Service Recruitment Board was working satisfactorily in the banking
sector. On the same page, they say something contrary to this. Kindly read para 3:

"Taking into consideration the decline in manpower requirements due to consolidation and mechanisation
a proposal was made in the Budget Speech in the year 2001-02 to abolish the Banking Service
Recruitment Board to provide greater autonomy to bank..."

This is self-contradictory. In para 2 they have admitted that the Banking Service Recruitment Boards were
functioning satisfactorily and in para 3 they are referring to the lecture of the hon. Finance Minister during the
course of introduction of the Budget. He went on referring that the Banking Service Recruitment Board should be
abolished. But he has not given reasons for abolishing the Banking Service Recruitment Board.

At this juncture, | invite your attention that in our country, one of the biggest democracies in the world, we have got
a Union Public Service Commission for recruitment to the Indian Foreign Service, Indian Police Service, Indian
Revenue Service, Indian Accounts and Audit Service, Indian Postal Service, Indian Railway Service. Recruitment to
the Class | post is directly made by the Union Public Service Commission.

This very Central Government has introduced regional level Staff Selection Commissions which are taking care of
recruitment of Group """'C""™ & """'D""" staff. We also appreciate and we all will agree that after the nationalisation
of the banks and after the introduction of the Banking Service Recruitment Board, the recruitment of weaker



sections of the society as required under the Constitution was properly made.

With the experience of Gujarat, | will tell that in Gujarat we have got Bank of Baroda, State Bank of Saurashtra,
Dena Bank and Bank of India. These are the banks which have maximum branches in the State of Gujarat. If you
go before 30 years to any office of these banks, you will have people from a particular caste, with a particular
Surname only because there was no reservation. The reservation in the banking sector came only after the
nationalisation in the year 1976. After the introduction of the Banking Service Recruitment Board, where there was
a representative either from the Scheduled Castes or Scheduled Tribes in the Interview Commiittee, | will admit,
justice was done to the people belonging to the Scheduled Castes and Scheduled Tribes.

Now, in our country we have got reservation also for other backward classes for recruitment at the stage of entry.

There is no reservation at the stage of promotion for O.B.C. but there is reservation for Scheduled Castes,
Scheduled Tribes and other backward classes as far as recruitment to Government services is concerned. | want to
know from the hon. Minister why the Government is still having the UPSC when they want to abolish the Banking
Service Recruitment Board. Why is the Government still having Staff Selection Commission for recruitment to Group
'C'and 'D' posts? The Central Government appreciates the requirement for the Union Public Service Commission,
the Staff Selection Commission and the Railway Recruitment Board as far as Central Government appointments are
concerned. This very Central Government is abolishing the Banking Service Recruitment Board. There is no
explanation from the side of the Government. This House needs to be informed for what reasons they are
abolishing the Banking Service Recruitment Board. The only reason given is that the Act was passed in 1984 but till
today no Banking Service Commission has been appointed. Who is to be blamed for this — Members of Parliament
or the party in power? We need to be enlightened of the reasons for the abolition of the Banking Service
Recruitment Board.

We need to be informed how these nationalised banks would implement the policy of the Government if they were
authorised to make their own recruitment. Even now, they are not implementing the policies properly. Once the
Banking Service Recruitment Board is abolished, | am afraid, the policy of reservation for the Scheduled Castes,
Scheduled Tribes and other backward classes would be jeopardised. | want to know how the Government is going
to protect their interests.

They are informing us that because of mechanisation and automation there is no requirement for the Banking
Service Recruitment Board. | do not agree with that. Maybe, right now, there is no requirement for the Board
because in the place of clerks, you would require data entry operators. The old clerk might not know how to operate
a computer. So, as a result of automation, maybe, the method of recruitment might change and you would conduct
objective and practical tests. But after five years, when somebody dies or retires or takes up voluntary retirement,
you would require a recruitment board. How do you say that there is no necessity for a service commission or a
recruitment board? After five or ten years, there might be a good number of retirements from the banking sector.
Those who had not opted for voluntary retirement would retire after five years. So, after five years, how would you
appoint officers in the banking sector? After five years, how are you going to recruit personnel ranging from data
entry operators to chartered accountants, required for the banking sector? All these aspects are not explained here.
This Bill appears to be a very simple repealing Bill. There is no problem about it but we must know what facilities,
what protection and what mechanism are provided for by the Central Government.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | am dealing with a situation that is unheard of. The
Banking Service Commission Act was passed in 1984 by this House. The Act was never given effect to from the
day it was passed. We had discussed matters in this House and the Act was passed but the Government did not
implement that Act till today. It is a very peculiar situation, unheard of in the history of the statute book.

The Banking Service Commission Act was passed to give effect to some social commitments and the Government
felt that the Banking Service Recruitment Board was not enough. So, a Service Commission was to be constituted.

With that in mind, this Act was passed. After passing the Act, the Government is having a flexible mind. After
passing the Act, the Government came to the conclusion that continuance of the Board is enough. There is no need
for constituting a Commission. That was the approach given by the Government. After passing this Act, the Board
continued.

Sir, as pointed out by my learned friend, the Government came to the conclusion that although the Board is doing
the work satisfactorily, it is not feasible for the Government to continue with the Board as such. The reason alleged



is that some mechanism or computerisation had come. What is the net result?

Sir, India is a country where recruitment to public service is reserved on certain principles. The Scheduled Castes
and Scheduled Tribes are entitled to reservation. Now, as per the Mandal Commission Report, the Backward
Communities are also entitled to certain amount of reservation because public service is the biggest employer in
democratic India. We do not have such other employer. So, all people belonging to the Scheduled Castes,
Scheduled Tribes as well as Backward Communities look for employment in the public service.

Now, the Banking Service Commission is very important having branches throughout the country, in every village
also where people are recruited for service.

Sir, just before that we have heard that the insurance companies have been denationalised. That was another
public service in which the Scheduled Caste and Scheduled Tribe people were appointed. That also is lost.
Hereafter, no Scheduled Caste or Scheduled Tribe person will get appointment in insurance companies. Is there
any guarantee? It is because they have been denationalised. The multinational companies are coming into the field
and as such we are very much worried about the Scheduled Caste and Scheduled Tribe candidates. They will only
appoint their own men. So, a poor Scheduled Caste or Scheduled Tribe candidate will be left to the mercy of God.
He will not have any appointment in the insurance so also is the case in the Banking service, which is also a
nationalised Commission. That is now open to all.

In the Banking Service also, these poor Scheduled Caste and Scheduled Tribe candidates will be thrown out. Who
will care for them in the banks? Banks are investing money in the banking business. Are they eager enough to
appoint people belonging to Scheduled Caste or Scheduled Tribe? | do not think so. They will not be compelled to
appoint a certain percentage of Scheduled Caste and Scheduled Tribe candidates. We cannot compel and these
Scheduled Caste and Scheduled Tribe candidates will be thrown out. We need not mention about the backward
communities as such. They would be completely thrown out. The Mandal Commission Report will have no effect at
all in the matter of recruitment in the banking service as well as in the insurance companies. Where will this lead to
our country? The Government is having no policy decision in that matter. It is a flexible Government or the
Government's mind is more or less like a rubber stamp, having no decision. It is because they are interested to
safeguard the interest of some vested people.

Sir, as pointed out by my learned friend, in certain banks, it was reserved for appointment to certain community. |
know that was the practice in our banks. Now, in certain banks only the Brahmin candidates will be appointed. It
was not open to the repressed or oppressed class. Now, all these people are thrown out of employment. So, the
rational or the reasoning behind is, at least, for the time being they should continue the Board. Why should the
Board be abolished?

After all, it is a de facto repeal. The moment this Act was passed, it was repealed by the Government. This Repeal
Bill is coming to the House only in 2002, but the repeal came into force in 1985 itself, the moment it was passed.
Have you heard of such a thing in any country in the world? But here it has happened. It was never implemented, it
was never notified on some flimsy grounds. At least for the sake of the Scheduled Castes, the Scheduled Tribes
and the poor people, the Government was kind enough to continue with the Board for some time on flimsy ground
or with some changes and the Board was doing some functions. Now the Government has come forward to repeal
this Act and, at the same time, the Board that was functioning earlier, will also be scrapped. Why should the Board
be scrapped? | have no complaint for repealing an Act which never came into force because nothing will happen.
But why should the Board be abolished? The clerks and other employees of the banks are recruited by this Board.
Why should it be abolished? Let the Banking Service Commission. which was a non-existent entity, go. We are not
bothered about that. But we are really bothered about the abolition of the Banking Service Recruitment Board. The
Minister may abolish the Banking Service Commission because it is immaterial, as | have already pointed out, but
he may allow this Board to continue with all its powers, at least because we have some control over the banks.
Certain banks have no control either of the Central Government or of the State Governments. For those institutions
at least, this Board must be there.

Moreover, even for VRS, this Board is essential, even for determining the service conditions, this Board is essential,
even in matters of promotion, this Board is essential. How can you abolish the Board? Who will determine the
service conditions of the bank employees? So, | request the Government to continue with the Board which is
functioning, according to you, satisfactorily? In the name of abolishing the Banking Service Commission, which
never came into force, this Board should not be abolished.

| do not support and | need not support this Bill because it has never came into force. With these words, | conclude.

SHRI C.P. RADHAKRISHNAN (COIMBATORE): Thank you, Mr. Chairman, Sir. | rise to support this Bill. After few



years, the whole world is going to be opened. Liberalisation, globalisation and free trade are going to come into
existence. At that time, only the service and the efficiency of any bank will be taken into account. Without keeping
their efficiency in mind, these nationalised banks cannot compete with private banks. Multinational banks are
coming up. International banking is coming up. Keeping all these things in mind, our banks also have to improve
their efficiency. ...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : Efficiency is required, but what about the Scheduled Castes and Scheduled
Tribes?

SHRI C.P. RADHAKRISHNAN : Radhakrishnan Ji, | am coming to that point later. You please listen. You will
definitely understand what for | am standing here today.

Sir, all the nationalised banks are not a single entity. They have their own areas of influence, their own areas of
specialisation. So, they should be given proper powers to make recruitment according to their needs. Some
nationalised banks are specialising on the industrial side, some are specialising on the agricultural side and some
are having a very high regional influence. But since the recruiting powers are not with them, they are not able to
recruit the right people for giving the right service.

In the changed scenario, this is a must. So, | support this Bill. But, at the same time, | request the hon. Minister that
whether we like it or not, we have to accept one thing that the greatest sin, that is the practice of untouchability is
still existing in our Hindutva. Until the time we entirely eradicate this untouchability and until the downtrodden
people improve their standard of living and their social status, we should keep this reservation. | suggest that proper
norms and proper systems should be developed so that all the nationalised banks should protect the interests of
the reservation for the Scheduled Castes, Scheduled Tribes so that those downtrodden people can get their due
share and they can come up in their life.

With these few words, | support this Bill.

SHRI PRIYA RANJAN DASMUNSI : Thank you Mr. Chairman. | will be too brief. | want to convey on behalf of our
Party that we support this Repeal Bill. The time has now come for a competitive environment for the public sector
banks to combat with the pressure of the other banks, to plan their own requirement of people under special
category on their own style. | would like to convey to the hon. Minister through you, on behalf of our Party, to re-
confirmin the House one thing. An announcement was made by the Government, by the hon. Minister of Finance
earlier that there is no plan, no thinking of de-stabilising the public sector banks. | hope that when this Repeal Bill is
concluded, the hon. Minister shall reiterate that issue. Still the House should know that there is no attempt to
denationalise the public sector banks. This is the first point.

Secondly, the hon. Minister may kindly enlighten the House as to which category of people should be left out from
the scope of the independent banks' own management plan to recruit and which category of people, if at all is
required, the banks will recruit.

Thirdly, on the policy of recruitment, | want to know whether the Government is considering to have a similar kind of
policy for each bank for the recruitment procedure so that there should be a common policy in the public sector
banks. Otherwise, the Bank of Baroda decides one thing and the United Bank of India decides something else and
in such a case an individual can go to a court and obtain a stay. So, there should be uniformity of policy of
recruitment in terms of their specialisation.

Last but not least, the Government must assure the House about the reservation in the recruitment for the
Scheduled Castes, Scheduled Tribes and the OBCs. The Government must assure that while the banks will do so,
they should strictly adhere to the reservation norms enshrined by the Constitution of India for the Scheduled
Castes, Scheduled Tribes and the OBCs in recruiting personnel in the banks on their own capacity. It would be
more prudent that in every banking management, while they form their own recruitment cells which are to be
approved by the Boards, there should be some experts who are knowledgeable in banking industry and who are
knowledgeable in the marketing plan of the other international banks and be able to combat with the situation in a
better professional order.

We want to convey from our Party to the Government through you that since you got the opportunity once again to
give back the authority to the banks, please convey the message to the banks that they should be more
professional, more market-oriented and more competitive in whichever recruitment plan that they have for the future
to make the banks more professional in future.

This is my submission so far as this Bill is concerned.



Sir, | would also like to convey to the hon. Minister of Parliamentary Affairs that after this Repeal Bill is over today,
let us not take up any other Bill. The Insurance Bill is a big one which we can take up on Monday. Tomorrow, after
the election of the Speaker, we can take up the Legal Services Bill so that the business will be in order.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI PRAMOD MAHAJAN): Sir, it is agreed. We never say no to the Opposition.
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"The process of selection should be fair, just, objective and unbiased in all aspects and provide equal
opportunity to all eligible candidates. Reservation in posts of Scheduled Castes, Scheduled Tribes,
OBCs, Ex-Servicemen, Disabled, etc., with concessions in eligibility norms as laid down by the
Government of India from time to time should be strictly followed. There should not be any change with
regard to minimum/maximum age limit. Candidates belonging to Scheduled Castes and Scheduled Tribes,
etc., may be provided the same concessions in fee and cut-off marks to which they are entitled to at
present. In the selection committees set up for interviews, due representation should be given to the
members belonging to Scheduled Castes, Scheduled Tribes and minority communities. The recruitment
policy should not neglect candidates with rural background or coming from weaker sections of the
society."

I ' T8 ft Sirs R & 6 o Sfeum @ veifieee & oreme € SH@ sremaan H & faers oft %, "All these three-four
categories should be examined in the regional languages." &=fta wmsit @t +f g1 7ew@ @ man 81 wvaR ¥ a8 aa 7 o 2|
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MR. CHAIRMAN : The question is:

"That the Bill to repeal the Banking Service Commission Act, 1984, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House shall now take up clause-by-clause consideration of the Bill.

The question is:

"That clause 2 stand part of the Bill."

The motion was adopted.
Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI BALASAHEB VIKHE PATIL: Sir, | beg to move:
"That the Bill be passed. "

MR. CHAIRMAN: The question is:
"That the Bill be passed. "

The motion was adopted.



MR. CHAIRMAN : The Lok Sabha nowstands adjourned till 11 a.m. tomorow:

19.06 hrs

The Lok Sabha then adjoumned till Eleven of the Clock
on Friday, May 10, 2002/Vaisakha 20, 1924 (Saka).



